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“(xv) Dr.Y.K.Gupta, Department of Pharmacology,  (For a period of three years from the date of
All India Institute of Medical Sciences, publication of this notification)”.
_ New Dethi. ' ' ‘
(3) foritem (xix) (b) and the entries relating thereto, the following item and entries shail be substituted, namely :—
“(xix) (b)Director, National Institute of Occupational ~ (For a period of three years from the date of
Health, Ahmedabad. publication of this notification)”.
(4) foritem (xix) (c)and the entries relating thereto, the following item and entries shall be substituted, namely -—
“(xix) (c)Dr.N.B.Singh, Agriculture Commissioner, (For a period of three years from the date of
Department of Agriculture and Cooperation, publication of this notification)”.
Krishi Bhawan, New Delhi.
(5) foritem (xx) and the eniries relatmg thereto, the followmg 1tem and entnes shall be substltuted namely :—
(For a pcnod of three years from the date of

"(xx) Dr.J.S. Yadav, Dlrector Indian Institute of
publication of this notification)”.

Chemical Technology, Hyderabad.
(6) for item (xxi) and the entries relating thereto, the following itemn and entries shall be substituted, namely :——
(For a period of three years from the date of

“(xxi} Shri M. Subba Rao, Director, Hazards
publication of this notification)”.

Substances Management Division,
Ministry of Environment & Forests,

New Dethi. .
[F. No. 19-1/2000-PP-1]

W. R REDDY, }t. Secy. (Plant Protection)

Note : The principal notification was published in the Gazette of India vide number G.S.R. 301, dated the 27th February,
1971 and subsequently amended vide :—
(i) G.S.R 1216, dated the 19th August, 1971.
(i) G.S.R.478(E), dated the 10th August, 1976.
(i) S.O.348(E), dated the 25th October, 1989.
V) S:0.528(F); datedthe 19th July, 1993.
(V) S.0.849(E), dated the 20th October, 1995.
(vi) $.0.346(E), dated the 24th April, 1997.
(vii) S.0.70(E), dated the 20th January, 1998.
(viii) S.0.132(E), dated the 24th February, 1995.
@) S.0.807(E), dated the 6th September, 2000.
() S.0.1095(E), dated the 7th December 2000,
) S.0.12(E), dated the 5th January, 2001.
A SO.NGTE) dedthesrdNoerber 2001,
(i) S.0.1025(E), dated the 5th September, 2003. o o
(xiv) S.0.229(E), dated the 23rd February, 2004.
(xv) S.0.872(E), dated the 30th July, 2004, S G
- (xviy 8.0 1#33(E)t'dawdﬁ!e3!st Prrember, 2004, - (47 i gacs Srib i o dur S L
(xvi) S.0. 1080(E), dated the 29th July, 2005 and ‘ g
(xviil) S.0. 1674(E) dated the 28th Spetember, 2007.
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NOTIFICATION
_ NewDethi, the 26th February, 2008 = - _
S. 0 396(E) -~[n exercise of the powers conferred by Section 5 of the Insectmu!es Act, 1968 (46 of 1968), the
Central Government hereby makes the following further amendments in the notification of the Government of India in the
" Ministry of Agficultire, Department of Agficiliire and Codperation, number S.0. TOLEY; dated the 3rd Fébruary, 1997,
namely ;—
! In the said notification,—
(1) forserial number 1 and the entries relating thereto, the following serial number and entries shall be substituted,
namely . —
“1. Dr. N.B. Singh, Agriculture Commissioner,
Department of Agriculure and Cooperation, New Delhi. Chairman™,
: {F. No. 19-1/2000-PP-i]
W. R.REDDY, Jt. Secy. (Plant Protection)

. Note : The principal notification was published in the Gazette of In lndxa vide number $.0. 79(E), dated the 3rd February, 1997
and subsequently amended vide - —

@) S.0.420(E), dated the 30th May, 1997.
(ui) 8. 0 23(E), dated the 3rdJanuary 2000
(iv) S.0.972E), dated the 2nd November, 2000.
{(v) S.0.11(E), dated the 5th January, 2001.
(vi) 8.0.147(E), dated the Ist February, 2002.
(vii) S.0. 1024(E), datedthe Sth September, 2003.
(viii) S.0.873(E), dated the 30th July,2004.
@) S.0: 1434(E), dated ttie 315t December, 2004. -
(x) $.0. 1081(5),datedﬂ1e29muiy msm
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